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TETA I<h ATSTHAAT Fgl TAT ) 0 7T 3F T ST (1) o Tl ST 6T T2 AT TLH 5 G2 Tieagd
ST ST HATAT T SATEE=AT HEAT FLET. 763(37) A1 12.02.2026, ST WIT o TSI, STETETI,
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S FerH ITTARTE 7 3 SATATHaw T &Ter 39 i STLTT (1) F ATEL H, Feg 1T TERTE FT AIAT
RarE T & 8;

A, Fra (ALY, TEAH ATTRTE ol 376 [XAIE ST BT ST U< 3 I<h AT AT il &m<T 39
STLTT (1) FT Y& AREAT T TN Fd g0, T HTIUIT FIAT g 1o I<h AgHT | [AHGE G 1 garh
ERIEEEAEIEEE RIS IE I I e
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T HT ATH: TTATLL

1 187/3094 EEil GISEATE 0.0161878||[werTvd FHTX T,
e e foar
ULIEEREGECIE

ATTe =T ATH: SR

2 13/1086 EEil GLEEEAR Kl 0.0364225|[#SETaT 3@t F=TH

T T T

T T ATH: ST

3 573/827 EEL AT 0.0161878||fsreamrr |1g foar
Haw Aq1g

T FT ATH: HHIL

4 237/598 EEL T 3= 0.0202347|[qeT=d FHTL T
IEEIEEEICIRZIET]

5 243/718 EEL EIEE] 0.0161878|[7ATTea ater faar
STHH THTL Q1T

UEEIEICHEE LT




[T &% 3(ii)]

HILT T TSIA . AHTYTL

6 2269/6118 ERGI 0.0242817||fSrdvz FHTT qTORITET
oraT gar =%
ITIORITET
e T ATH: TS
7 667 aree oy 0.0934844|[sTar=2T AET=T,
FOER HETw,
FathenT wETw=T,
ATaITar At T
EIREE R
T T ATH: TR
8 295/1309 avE 3 0.0080939|[¥=T+ AT foaT wwer
EERIRED
9 298/1238 e 3 0.0101174|[Fr=er @es foar
Tefig @eT
T FT ATH: FOTATS
10 233 GIEECEA R 0.0505868|[& =T =% foaT &/
k&2 EEE]
11 532 avE 3 0.0020235||farsa=Ter TgTaT=, TFHT
EERIERECIECE )
LEIRIES
12 534 GIRCE-ES 0.0080939|(farsa=Ter FETIT=, 3 TFHT
REARIENECIRCE
HETIT
e BT AT AFSTIST
13 1637 GLEEEAR Kl 0.0060704|[FeheraT EaTe &1
T At e
14 1870 AT IFAAT 0.116552|[Fwr=% Ter foar
TE EUERIREIC]
15 2359 AR IrFAAT 0.0010117|[AT=r=ror S4T forar
T= TAAR ST
16 2606/6217 AT IrRAAT 0.0060704|[ZgeraT HgTIT T&TH
T GIEMEERIE
Total 0.4316067

[®1. §. RO/BBSR/11011/57&53/ORS/2017-18/596/BBSR/30/76/2018/3D]
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 22nd April, 2026

S.0. 2012(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport and
Highways, 763(E) Dated:12/02/2026 , published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section
(ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter referred to
as the said Act), the Central Government declared its intention to acquire the land specified in the Schedule annexed to
the said notification for up gradation to 2/4 lanin with paved shoulders from Km. 235.469 to Km. 252.482 of National
Highways No.57(Nayagarh Bypass) in the district of NAYAGARH in the state of ODISHA.

And whereas the substance of the said notification has been published in "Sambad" and "New Indian
Express" both date 01.03.2026 under sub-section (3) of section 3A of the said Act;

And whereas no objections have been received by the Competent Authority.

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH57 in the stretch of land
from Km. 235.469 to Km. 252.482 of National Highways No.57(Nayagarh Bypass) in the district of NAYAGARH in
the state of ODISHA

State: ODISHA ||District: NAYAGARH
SI. No. Survey/Plot Type of Land |[Nature of Land Area Name of Land
Number (in Hectares)|| Owner/Interested
Person

Lt | 2 L3 [ 5 | 6 |

|Taluk: Nayagarh |

|Village: Nabaghanpur |

1 187/3094 Private Sarad Tini 0.0161878|[Prasanta Kumar
Subudhi,
Soumyaranjan
Subudhi SO Gobinda
Charan Subudhi

|Village: Udayapur |

2 13/1086 Private Sarad Dofasali 0.0364225|(Manjubala Devi WO

Dui Durgacharan Panda

|Village: Jayapur |

3 573/827 Private Gharabari 0.0161878|[Bhikhyakari Sahu SO
Sridhar Sahu

|Village: Muktapur |

4 237/598 Private Taila Dui 0.0202347|(Susanta Kumar Swain
SO Banamali Swain

5 243/718 Private Patita 0.0161878|[Ramakanta Dash SO
Prasanna Kumar Dash

Village: Nayagarh
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6 2269/6118 Private Gharabari 0.0242817||Jitendra Kumar
Panigrahi SO Subas
Chandra Panigrahi

Village: Goriali

7 667 Private Sarad Tini 0.0934844(|Dambarudhar
Mohanty,
Krushnachandra
Mohanty,
Nabakishore
Mohanty, Bhabagrahi
Mohanty SO
Anandachandra
Mohanty

Village: Nagapur

8 295/1309 Private Sarad Dui 0.0080939|[Ranjan Nayak SO
Ramesh Chandra
Nayak

9 298/1238 Private Sarad Dui 0.0101174|[Narayan Khatei SO
Narasingh Khatei

Village: Krushnaprasad

10 233 Private Sarad Dofasali 0.0505868(|Sauria Ghadei SO
Eka Sambhu Ghadei

11 532 Private Sarad Dui 0.0020235|(Biswanath
Mabhapatra,Akrura
Mahapatra SO
Baikuntha Mahapatra

12 534 Private Sarad Dui 0.0080939||Biswanath
Mabhapatra,Akrura
Mahapatra SO
Baikuntha Mahapatra

Village: Lenkuripara

13 1637 Private Sarad Dofasali 0.0060704(|Kanaklata Swain WO
Dui Dasarathi Swain

14 1870 Private Sarad Dofasali 0.116552|[Krushnachandra
Eka Padhan SO Khalia
Padhan

15 2359 Private Sarad Dofasali 0.0010117|[Narayan Jena SO
Dui Balabhadra Jena

16 2606/6217 Private Sarad Dofasali 0.0060704|[Indulata Mahapatra
Eka WO Sambari
Mahapatra

Total|| 0.4316067|| |
[F. No. RO/BBSR/11011/57&53/0RS/2017-18/596/BBSR/30/76/2018/3D]
SHAIKH AMINKHAN, Director
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